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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 292 of 2

INTHE MATTER OF:

Dr. Amandeep Singh Bains ...Applicant
Versus
I'he Municipal Commissioner of Ludhiana &Ors ...Respondent(s)
SLNo. Particulars Page(s)
| Action taken report submitted in compliance with th; c;rd:er o | -
dated 21.11.2023 issued by the Hon'ble National Green ‘
Tribupal.
2. ANNEXURE-R1: The photographs after the rcmorvalia‘ the
statue

{ I
.. ANNEXURE-R2:The photographs after the removal of the
calctaria

‘ -
4. ' ANNEXURE-R3:Municipal  Corporation, vide resolution
; No0.7104 dated 17.9.2022.

Action taken report submitted in_compliance with the order dated 21.11.2023

issucd by the Hon'ble National Green Tribunal.

Through:

Place: Ludhiana FILED BY :
Date: 25.01.2024 Naginder Benipal, A(Jvocatc
jw/w /““j&f’/r -
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A. NO. 292 of 2023

INTHE MATTER OF:
Do Amandeep Singh Bains ...Applicant
Versus

1 he Municipal Commissioner of Ludhiana &Ors ...Respondent(s)

Action taken report submitted in compliance with the order

dated 21.11.2023 issued by the Hon'ble National Green Tribunal.

MOST RESPECTFULLY SHOWETH:

I. Sandeep Rishi, 1AS, Commissioner of Municipal Corporation, Ludhiana do

hereby solemnly affirm and submit this action taken report as under:

1. lhat the present Report is submitted in compliance of the Order dated
21.11.2023 issucd before The Hon’ble National Green Tribunal, Principal
Bench,New Delhi in Original Application No. 292 of 2019 titled as “Dr.
Amandeep Singh Bains V/sThe Municipal Commissioner of Ludhiana &O0rs” in
which the Hon’ble Tribunal has instructed the Municipal Corporation, Ludhiana

to take appropriate action in accordance with law.

2. That in compliance to the said order Municipal Corporation, Ludhiana has taken

following the steps:

a. That Municipal Corporation Ludhiana had issued notice no. 120/AC/P/D
dated 24.11.2023 to M/s Hero Cycle Limited regarding the erected
statue in the park which was considered illegal, in compliance with the
<ame notice and the Order mentioned above, the statue was taken

WA
LTS ey down. (Annexed here as Annexure 1)

b. That the M/s Hero Cycle Limited had developed a Cafeteria, who serves
the eatable items for public in the park, which was taken down in

compliance to the abovementioned order.(Annexed here as Annexure 2)

¢. The Municipal Corporation, Ludhiana has checked the rate being
5 charged by M/s Hero Cycle Limited, for rides, toy train & games and
found that they are charging the rates fixed by the Municipal

Corporation, Ludhiana, as passed by the General House of the Municipal
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Corporation, vide resolution No. 7104 dated 17.9.2022. (Annexed here

1S Annexure 3)

that the park namely Rakh Bagh is well maintained in 11 Acres of land

proximately and numbers of trees/plants are implanted in the same, large
number of inhabitants of Ludhiana are using the same for the morning/evening
walk and also used for the amusement of the children, even toy train, games,
rides and other recreational activities are available for the public at large. There
's no commercialization of the park as stated in the application/petition. The
Municipal Corporation, Ludhiana is making best efforts to make the city clean
and green and in this regards the Corporation has taken many initiatives. The
Municipal Corporation, Ludhiana will take further actions if any violation is

found at any point of time. Hence, this report.

Considering the foregoing submissions, it is respectfully requested that the
Hon'ble Tribunal may pass appropriate orders as it deems fit and proper in the

interest of justice, conscience, and good faith.
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VERIFICATION:

Verified at Ludhiana on this the 25th day of January, 2024 that the contents
of the above Affidavit are true and correct to my best of knowledge. No part

of it dsiklse and nothing material has been concealed there from.
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Annexure 1
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(Commercial Activities) @0 €

R fog @ SRRl O @ HSURl HuSiH 3gc <8 [Bg 37 Special Leave to

Appeal (Civil) no. 8519 of 2006 titled as “Union of India V/s State of Gujarat & others” &9 UH

dl 3 gent (H3T18.01.2013 WOH'T -
“We further direct that henceforth, State
Government shall not grant any permission for
installation of any statue or construction of any
structure in public roads, pavements, sideways
and other public utility places.”
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S oodlesud, @l BEY 0u.08.2023 I AuRSEFS ifamr famr FL = HrsTHaT

N1l A1, 2@ win ga i3l 21.11.2023 g Is s geni &3 I

“4. The report further reflects that the statue has
been erected by the M/s Hero Cycle Ltd. In the
park which is found to be illegal therefore
appropriate action in accordance with law is

required to be taken. #
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Itice of Municipal Corporation Ludhiana

(Notice)

M/s Hero Cycle Limited,
Hero Nagar, G.T. Road

Ludhiana

No.120/AC/P/D Dated 24/11/23

Subject: Regarding compliance of order dated
21.11.2023 passed by the Hon’ble N.G.T. in

Original Application no.292/2023

Vide Resolution No.7104 dated 17.09.2022
of the Finance and Contract Committee of the
Municipal Corporation Ludhiana, with regard to
maintenance of Rakh Bagh Park at Ludhiana, an
agreement was executed with you on 28.09.2022.
According to terms Sr. No.6 and 12 of this
agreement, you (agency) cannot sublet the contract
of this park to any other firm or company and you
(agency) will not be allowed to conduct any
commercial activities (Commercial Activities) in
the park. But, it has been seen that by violating
the terms mentioned at Sr. No.6 and 12 of the
agreement dated 28.09.2022, you are doing

Commercial Activities (Cafeteria) within Rakh Bagh

F e

R e
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Park, in regard to which, vyou are informed that
Sh. Amandeep Singh Bains has filed O0.A. No. 292 of

2003 under reference subject in the Hon’ble N.G.T.

against commercial activities (Commercial
Activities) within Rakh PBagh Park, in which next

date of hearing is on 31.01.2024 & Municipal
Corporation Ludhiana has been asked to submit

Action Taken Report accordingly.

It is pertinent Lo mention here that as per the
order dated 18.01.2023 by the Hon'ble Supreme Court
in a case Special Leave to Appeal (Civil) no.8519
of 2006 titled as “Union of India V/s State of

Gujarat & others”-

“We further direct that henceforth, State
Government shall not grant any permission for
installation of any statue or construction of
any structure in public roads, pavements,

sideways and other public utility places.”

But withoult taking any prior permission from
the Municipal Corporation Ludhiana, you have
affixed a statue within Rakh Bagh Park, which
violates the directions of the Hon’ble Supreme
Court. In this regard, Municipal Corporation
Iudhiana have also sought clarification from you

Lhrough letter No.186/Horticulture/D dated
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04.08.2023. Now, the Hon'ble N.G.T. issued below

its order dated 21.11.2023-

ment iOH(‘d orders vide

wJ. The report further reflects that the statue

=

has been erected by the M/s Hero cycle Ltd. in

the park which is found to pe illegal therefore

appropriate action in accordance with law 1S

required to be taken.”

As statue installed by you in the (Rakh Bagh
Garden) is illegal and the commercial activities
(Cafeteria) being conducted within the park are in
violation of agreement dated 28.09.2022. Therefore,
through this notice, you are hereby directed that
the statue installed by you within the park may be
removed within 15 days and the commercial
activities (Cafeteria) being conducted in the park
may be ended within 15 days so that appropriate
Action Taken Report may be submitted as per orders
by Hon'ble National Green Tribunal. This office be

informed about the action taken in this regard.
It should be given top priority.

sd/-
Additional Commissioner

Municipal Corporation,
Ludhiana.
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